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Allahaba. 	Dated this 21st day of i3vember, 2C00 

Original. Application Ne. 953 of 1993 

CORAM :- 
•■•■•••■••01.1wW■vesarlateaml. 

Honlble r :. Justice RRK Trivadi, V.C. 

Hon'blo r . V.K.Maiotra4  A.Ms 

Mdhd. Jalil, No Late Sheikh A")din, 

at present posted as Jeep Driver in 

th Engi erring Branch of D.F+.M. 

Northern Railway, Allahabad, 

(Sri KS axena, Advocate) 

	 Applicant 

Versus 

1. Union of India through Divisional Railway, 

Man'ger, Northern Railway, Allahabad, 

2. Div sional Engineer, Nirthern Railay, 

All habad. 

Advocate) 

	  Respondents 

0 R0 E R 10 r a  /I 

fty 1-Lin ,  9 'T. justice RRK Trivedij_V.C. 

By his applioation the applicant has.  ;yed that 

he may b: declared senior to his juniors Sri Gyanendra 

Singh an Sri Chandrmani and also that he i3 entitled to 

the sata y in the scal,,  of Rs.1320-2040 u.e.f. 29-10-1989 

A Sri SM Gaur, Conset'for the respondents has raised 

a prelim nary objectici that the applicant has sought 

relief i this application against the Railway 

Electrif ,7:an•Central „.Tganisation, and nJVCof the 

othorit as of that wilg ha 	been arrayed as respondents. 

It is al o clear from the array of the parties that the 

applioan has not impleaded Sri Gyanendra Singh and Sri 

 

S.N A, 

  



resentation Sated 17,11-132, to 

-ilWay, rillahabad which is still 

nit been decided.. Sri Sr,,! Caur, 

rlorthern Ra'lway, Allahabad, 

the representation of the applicant in any 

to. 
hd is so 

t, 

1/4 

C.aim 

2— 

andramani as 

ng seniority. 

esponbents against whom he is 

In this circumstances, we do 

not f.ind that the --plicant can get relief from this 

Tribunal. 

3. 	Learned counse for the applicant, however, 

so ht :ed that befo;e earning to this Tribunal, tha 

• 

made a re 

the Wc ..N. North-arn 

pandin and it has 

counse for the resp ndents on the other hand submitted 

respon tent, S tt a 

that 	such zepril 

'ray, 4ince the applicant can 

,tatisn had been received by the 
1.11- 14-1  

not ge re7ief from his Tribunal in absence of 

nscesa y parties,we ive liberty to him to pursue 

his re resentation, f already pending or to make 

a fres representati; n b':ore the Jivisional'iiailway  
Manager 

advised 

case shall h ,cnsidered and decide in accordance with  

law aft r haring the concerned parties within four 

months roc the date 

There s all be no ozd 

c_o 

'f supply of acopy cf this order, 
A 	 0\ 

r as to costs., i\i ,73 
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Vice Chairman' 


